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Versus
Kaptan Singh ¥ %% ...c0eeveecscees... Respondents.
Hon'ble Mr. Justice UC .Sriwstan‘.‘.'V.C*.
: 2K a AM, :
(By Hon'ble Mr.Justice UL Srivastavatv.C.)
The respondent no,l filed an applicatim*

under section 33 (2) of Industrial Disputes Act
claiming 2 sum of &.51,842-4CP with interest
before the labour Court claiming that he was
centinuously working as casual labourer from

13,7.83 to 5.11.83 and has thus acquired temporary
Status and he was paid only daily rated wages where-

=3as he was entitled to CFC Scale for the period,

He alsoc laimed @ sum of k.1,380/= by way of differer
ce of wages @ 340/~ p.m% for the aforesaid period
and B,2760/~ at the same rate for the pariod from
6.9%83 to 5.5.84 and k,47,7(R-40P @ 993-8CP for

the period 675,234 to 5.5.88, Accordimg to hinf

the Rajlway Administration stopped giving work

to him, The case was contested on behalf of the
Union f India and the labowr Court vide its order
dated 1,12,89 partly allowed the claim for a sum

of B,1403 /=~ as difference of wages for the period
from 471,84 to 5.5.84 as the r espondent no'sl would
be deemed to have acguired temporary status

w.eSf% 471 .84, Even before the labour Court on
behalf of the applicant i.e. the Union of India

it was contested that the claim was beyond the scope
of section 33 (2) of Industrial Disputes Act an;l 1

the Labour Court had mo jurisdiction to decide the

terms
same and thereafter to compu & j+ in money



presumed that he will be deemed to have acquired

’-' : temporary status and became ontitio%d to CFC ¢
| ' This was beyond the jurisdiction of labour Court

r T . which it could not do so under section 3X(2)

| of Industrial Disputes Act. As such the application
| . has got to be allowed and the award dated 1.12.89
e A\l is quashed, No order as to costs¥
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